
   IN THE INCOME TAX APPELLATE TRIBUNAL 

DIVISION BENCH,  ‘A’ CHANDIGARH 

 

BE FO RE  SH RI  S AN J A Y GA R G,  JUDICIAL  ME MBER  

A N D  Ms .  AN N A PUR N A  GU PT A ,  A CC O UN TA NT  ME MBE R 
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K r i s hn a  E du c a t io na l  So c i e t y,  V s .  T h e  DC IT ,  

A i rp o r t  Ro a d      C e n t r a l  P r o c ess in g  C e l l , TD S  

T o t u ,  S h iml a  (H .P . )     V a i s h a l i  

 

P A N No .  A A BTK 45 1 1H 

 

 

(Appellant)            (Respondent) 

 

  Appellant by        :      None (withdrawal application)   

  Respondent by   :     Smt. Chanderkanta, Addl. CIT  

      

  Date of Hearing :              23.04.2018 

  Date of Pronouncement :    23.04.2018 

 

ORDER 

 

 

Per Bench: 

 

The present appeals have been preferred by the assessee against 

the common order dated 28.07.2017 of the Commissioner of Income 

Tax (Appeals) [hereinafter referred to as ‘CIT(A)’], Shimla.      

 

2. The Ld. Authorised representative of the assessee, Shri Dinesh 

Kumar Sood, C.A.  has submitted an application dated 9.4.2018  

stating therein that as per the instructions of the assessee, he intend 

to withdraw the present appeals.  The Ld. DR has no objection for the 

said withdrawal.  
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3.  In view of the above, we grant permission to the assessee to 

withdraw the appeals.  Consequently, the appeals of the assessee are  

hereby dismissed as ‘Withdrawn’ 

Order pronounced in the Open Court.  

   

  Sd/-      Sd/- 

 (ANNAPURNA GUPTA)               (SANJAY GARG) 

 ACCOUNTANT MEMBER     JUDICIAL MEMBER 

Dated : 23.04.2018 

Rkk 

Copy to: 

• The Appellant 

• The Respondent 

• The CIT 

• The CIT(A) 

• The DR 

 
 


